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Qgé\u?j =% SR IS s his Vakalananama on behalf of Khitindra

O ' Kumar Bal>and Mr.B.Dash,leamed Additional
gtanding Counsel (on whom a copy ©f this petiticn

has been served),
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proolems, has faced the impugned order of

, ;;;nsfer under Annexure-l,

Applkant, having lot of family i e =
dated 22,5,2002
fequiring him to go from Bhuban eswar to ~Bsrla.'
He h@s filed a representaticn to ﬁfis ‘author‘it"
under Annexure-2, dated 27,5 2002.In the
representaticn in question the Applicant has
po:.nted out to his authorities about his
problems and has also prayed for his posting 4']
at Bhubanssw‘ar in some other posts si:ecified | .
therein, Trénsfer oemg an incident of serv:.ce,,

the Authoritles are competent to redress the
grievances ,

as raised , in the ':;ep:esentation,

under Annexure-2, In the said premises, this

Original Application is dispOSed"o‘f with a

direction to the Respondents (eSpecially iri i+ -

——

Respondent No, 2) to consider the grievances ©f

the Applicant expeditiously, preferably within |

a period of 45 days from the date of receipt‘

of a copy of this order and,until then, the

impugned trans fer order undér Ahnexure-l, dated

22,5,20@2 ( so far it relates to applicant)shall

(]
f

r emai.n stayed,

M:.S.K.Eél,Adv6cate appearing for
shri K,K,Bal, states that shri Bal, a LDC, has already
come from Burl'a on transfer to Bhubaneswar on
28th May, 2002 andhas already joined in pastem

Range Division at Bhubaneswar on 29.5,2002 and

‘that, therefore, he should-.nOt be affe;:ted by the

aforesaid directions, The order under Annexure-1 ‘
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'datﬁd_ ”’22-5-2002 do not shew that Shrl K.K.Bal has

*‘fceme on transfer frem Burla to Bhubaneswar vice the

‘

‘ Applicant and, therefore, he has rightly not been

impleaded;,aséparty to the present 0,A,,If Shri K.K.,Bal

has already joined at Bhubaneswar,as claimed by the

¢
Advocate shri pal, the diﬁecticns gi vagn herein'abo‘vé ;

pertaining to the Applicant, shall not affect Shri Bal.

Send copies of this order to the ReSpondehts)
alongwith copies of the paper book of the 0,2t the cost
Of t'he Applbican:t‘*a?id free copies of this order be given
to the Advocate for the applicant ami Shri B,Dash,lcamed

ASC '(on whom a copy of‘this OA has beén servediand whe has

: been heard on behal f of the ReSpondents in the mattegcm:a

Mr‘.Rath,Advocate for the Applicant undertakes toc

file the required postages by 31.5,2002,
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Memp er(Judicial)



